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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 290/2025

IN THE MATTER OF:

Hemant Singh Gonia and Others ...Applicant(s)
VERSUS

State of Uttarakhand & Ors. ‘ ...Respondent(s)
INDEX

ik Additional Response / Status Report by way of Affidavit on
behalf of the Executive Officer, Nagar Palika Parishad |
Bhawali (Respondent No. 3)

5L Annexure Letter of Executive Officer, Nagar Palika Parishad, Bhawali,

| R1 | dated 28.04.2026 (No. 149/Ri.0.Pi.0./2026-2027) reporting |
the status of solid waste management and sewage-related

enforcement measures in the Bhawali and Kainchi Dham

area, along with photographs of Namami Gange cleanliness

drive dated 23.03.2026,

3., | Annexure Letter of Executive Officer, Nagar Palika Parishad, Bhawali,
R2 dated 04.05.2026 (No. 174/Ri,0.Pi.0,/2026-2027) updated
compliance report, reflecting updated figures for chattans and
fines (188 challans, Rs, 77,100/-) under the Single Use Plastic

ban.
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IN THE MATTER OF:

Hemant Singh Gonia and Others

State of Uttarakhand & Ors.

ADDITIONAL RESPONSE / STA{T_US_.1REP"O'R'"T-1BY".WAYQFZ’AfFiDAVIT' ON BEHALF

THE EXECUTIVE OFFICER, NAGAR PALIKA PARISHAD, BHAWALI (RESPONDENT

I, Sudhir Kumar, Executive Officer, Nagar Palika Parishad, Bhawali, District Nainital, Uttarakhand,
do hereby solemnly affirm and state as follows: = :

1. That I am the Executive Ofﬁéer of Nagaf Palika Parishad, Bhawali (hereinafter referred to

as ‘the Palika’) and am duly authorised to depose this affidavit on behalf of Respondent No.

3, I am fully conversant with the facts and circumstances of the present case based on official

records maintained by the Palika,

!\)

Respondent No. 3, to indicate the details of solid waste generated in the area,

treatment/disposal facility, the existing gap, a timeline for clearing the same, and the steps

N

J

Adyoes
2 NOTARY o
3 Diste.H, QNdmm
) R.No.2
“

e

taken and timeline to stop discharge of untreated sewage into the Shipra water body. This

PRINCIPAL BENCH, NEW DELHI .k

Original Apphcatmn No. 290/2025 —

~ VERSUS

That the present Additional Responrse / Status Report Affidavit is being filed on behalf of g

s Dhitsec - Q/

HEMANT DHUSIA Aavocate
Notary Distt H.Q.Nainital
Reg.Nc.20(10¥2023 | -0 2o ¢

2 |
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ofﬁce true copies of wh1ch are annexed herew1th as Annexure R1 and Annexule R2

That at the outset the answermg Respondent WlSheS to place on record before this Hon’ble

o Tnbunal that the Nagar Pahka Parishad, Bhawah has been and continues to be, deeply

. commltted to the cause of environmental protection, cleanliness of: water bodies, and falthful e =

unplementatlon of all applicable statutory and regulatory dlrectlons The answering.
Respondent demes all allegations made by the Applicant(s) that are mcorrect misconceived,

or not borne out from official records, save and except what is spec1ﬁcally adm1tted herein.

That WLth respect to. solid: waste managemem in the Bhawah ami Kmtl(lhl Dham area, the
Palika has deployed substantlal manpoWer machmery, and vchlcles The sahent details are

as follows

7_ and is disposed of at the

Keepmg in view the mcreasmgv ootfall'of devotees and pllgrlms at Kamchl Dham,
- and pursuant o dlrectlons of the Dlstnct Admxmstratlon 4 dedicated Paryavaran
Mitras have been spec1a11y deployed at thc Kalnchl Dham market for dally cleaning

and sanitation.

-» Special cleanliness drives are periodically conducted at the Shipra Nala/Nadi and

adjoining areas in coordination with various organisations and schools.

o The Palika has achieved 100% door-to-door waste collection within  the
Bhawali/Kainchi Dham municipal area, generating revenue of Rs. 32,26,352/- from

waste collection charges and Rs, 547,103/« from recycling, demonstrating the

L
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That wrth respect to 1nspect10ns of bulldlngs and hotels along dralns and enforcement action
: {agamst illegal sewage discharge, the Palika regularly inspects buildings and hotels situated

o along drains and nallahs within the municipal area. In pursuance of such inspections, the

e ~Pa11ka has issued 36 challans and imposed fines totalling Rs. 42,200/~ against violators found.

See _dlscharglno sewage openly into nallahs, in accordance with appllcable rules and regulatrons

6. That the Palika has been strictly enforcing the Anti-Littering and Spitting Act and the Smgle ‘
Use Plastic (SUP) ban within its jurisdiction. The current updated status of enforcement '

action is as follows:

e 100 challans have been issued and fines of Rs 1,31 200/— have been recovered
under the Autr-thtenng and Spitting Act for dumping waste openly into ;na114ahs and
public places. ‘ ; il . ‘

188 challans have been issued and ﬁnes of Rs. 77,100/- have been recovered for
violation of the Single Use Plastlc ban (updated ﬂgures as per Annexure R2 dated
04.05.2026). '

7 That with respect to sewerage and dralnage mfrastructure for the Bhawali area, pursuant to
Hon’ble Chief Minister’s Announcement No. 61 8/2024 a Sewer and Drainage Plan is to be
prepared for the Bhawali munlclpal area In this. regard the PeyJ al Nnman Shakha (Drinking
Water Construction D1v1s1on) Bhlmtal Uttarakhand has already completed the survey of
the Bhawali arca, and the process for preparation of the Detailed Project Report (DPR) is

currently underway. A copy of the relevant communication forms part o_f Annexure Rl.{

8. That the answering Respondent has taken all nccessary immediate and long-term steps to
address the issues raised in the Original Application in a proactive, diligent, and
environmentally responsible manner, The Palika is fully committed to ensuring strict
compliance with all applicable environmental laws and all directions issued by this Hon’ble

Tribunal and shall continue to report progress as directed.

_9.. That the answering Respondent humbly submits that the allegations of environmental

and irreversible ecological harm made by the Applicant(s) are not borne out by the

lity, inasmuch as active, concrete, and well-documented steps are already
Y, p

g
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underway, and the answering Respondent remains firmly committed to achieving complete

- comphance within the shortest poss1b1e tnne

7 10. That the above facts are true and correct to the best of my knowledge and belief, based on

4

DEPONENT

ofﬁcxal records and nothmg material has been concealed thelefrom
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 VERIFICATION

:

- omown

- DEEPAKBORA

/@r&
\_//

Counsel for the Statc of Uttarakhand

17, New Lawyers Chambers, Setalvad Block,

G g el . Supreme Court of Tndia, New Delhi, 110 001
Mesd il STk ol B bt T
# Déponémme i Odev’g H%g;« Aoy liu Mobllt‘:No». 9971578987

b/

Swomed & Verified the contentsof
the Affidavit at.... DAL D

 Email adv-deepﬁkbom@gmail.com -
-n Date... LS Zelf at. ol JQ

HEMANT DHUSIA Advocate | (Q-0.C 202<¢
Notary Distt H.Q.Nainital
" Reg.N0.20(10)/2023
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Annexure 1 English Translation

; _;.,\f‘elof'the Municibal Coﬁhéil Bﬁa%ali'[ o ' i 37 : ‘

-e-ma -eonagarpahkabhowah@gmaﬂ COm : " o ‘
'Lettcl No.: 149 O IRRR0262027 | e

e

. . Déi)uty, Collector Sir,
e Shrl Kalchl Dham.

: Subject Regarding original apphcauon No. 290/2025 Hemant Smgh Gomya Vs. State of
Uttarakhand and others ﬁled in Hon'ble Nat10na1 Green Tr1buna1 3

Sir,

In relation to the above subject, please take the trouble of tak'ing {1'éfefei10e of your letter No.
165/River/2025-26 dated 20/04/2020. Tn which, you have been directed 1o mform about the
action taken in respect of apphcat'on No. 290/22.: filed i in the Hun‘ble National Green Tribunal
by Shri Hemant Gauniya and State of Uttarakha.nd and othels 1in which the information related
to Nagar Palika Parishad, Bhawali is respectfully sent to your service as follows:-

1- The soak pit of the building/hotel built on the side of the drain is checked from time to time
by the municipality. In case of open sewerage, challan action is taken by the municipality as
per rules. Till now a total fine of Rs. 42,200 has been collected from 36 challans.

2- The municipality is collecting and disposing of solid waste/plastic in the city area. 24
environmental friends are employed, and 2 dumpers, 4 pickup trucks, and 1 sewer section
machine have been deployed for cleaning. Additionally, the municipality periodically cleans
drains and conducts special cleaning campaigns through various organizations and schools.
priinicipality collects 2 TPD of garbage daily from Bhawali city area and approximately

// A\ arbage from Kainchi Dham using municipal vehicles, This garbage is disposed
* of in the Hafdwani cluster. Four environmental friends have also been deployed at the

= HEM&M’EQ&H?I& % clean the Kainchi Dham market. Kainchi Dhaag already falls under the
o dietriatypanchp Eja area, In view of the increasing number of devotees, the municipality is

Disu.}rl.QtNu‘ tal

.No. L\:' /'

P TARARLS

p e et
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ementing cleaning anangements at Ka1nch1 Dham in accordance with instructions from
the dlstrlct adrmnrstratlon

S 3- The Mumcrpal Councﬂ of Bhawah takes action against people found ‘openly dumiping
e garbage in drains under the Anti-Littering & Spitting Act. So far, the municipality has issued
»challans to 100 individuals and collected fines totaling 1, 3] ,200. A total of 71 500 has been..-

s collected thlough 179 challans under the SUP (smgle-use plastic) ban.

- Administrative Authority. Municipality Paripak Navani (Nainital)

S The Mumcrpal Council of Bhawali conducts 100% door-to- door garbage collectron in the
city area. To date, the municipality has earned 33,226, 352 from garbage collectlon in
Bhawali/Kaichi Dham and %5,47,103 from garbage recychng : :

5- In accordance with the Chief Minister's Proclamatlon 618/2024 "Consrructron of a sewer
and drainage plan in the Bhawali Municipal Council area," the suwey of the Bhawah area has
been completed by the Uttarakhand Drlnkmg Water Constructron Branch Bhlmtal and the e
preparation of the DPR is underw *‘ay Aphmompy 01 the }cttcr s at‘ached: i

Therefore, the action taken as per above is respectfully forvxlr_ ded te Srr o
Yours sincerely, Executive Officer, Mumcrpal Councll Bhawah i
Same letter number and date as above. : |

Copy 1- Respectfully sent to the District Magrstrate, Nairjitel fer information.

Executive Officer, Municipal Council, Bhawali.
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Annex 2 English Translation

_fﬁce of the Nagar Panka Panshad Bhowali

; mall - eonagarpallkabhowall@gmall com

- |LetterNo.: 174/R.0.P.0./20262027

~ |Date: 04/05/2026

‘.'ZTIO, = : : i
Shrl Deepak Bora (Advocate) NGT i = Tari K
Chamber No. 17, ’ : '
Supreme Court, NewDeIhl 110001

Subject ‘Regarding: Ongmal Apphcatlon No 290/2025 = Hemant Singh Gomla VS. State of - Uttarakhand &
Others = hsted before the. Hon' ble Nanonal Green Trlbunal

Sir, o

In reference to the above subject V|de letter No. /382919/X)O(VIII 1-2026 E—90640 dated 27/03/2026 of the

Addmonal Secretary, Government of Uttarakhand dlrectlons have been |ssued to submlt information regardlng

the actions taken 1n connectlon W|th Onglnal Appllcatron No. 290/225 — Shri ‘Hemant Smgh Gonma VS, State of.

Uttarakhand & Others before the Hon' ble National Green Tnbunal Accordlngly, the mformatlon pertaining to - :
‘ Nagar Pahka Parrshad Bhowah is hereby respectfutty submrtted as foﬁows : :

1 The- mspectton of soakage plts (soak plts) of burldlngslhotels constructed along the dralnage channels

o (nalas) |s carned out by the Pallka from ume to time. In cases of open sewage flow pun'tlve actlon is-taken by
the Pallka as per the rules So far a total of 36 challans have been lssued and a fne of ?42 200 has been :
CO] ieCtEd . ¢ ‘ : :

2- The Pahka is carrymg out collectlon/dlsposal of SOIId waste/plastlc‘ln the mun|0|pal area ln which 24

along wit "'A2 dompers, 4 plckup vehlcles, and 1

Environment Frlends (Paryavaran Mltras) are engag
sewer suction machine deployed for cleanmg work In addition; the Pallka undertakes penodlc cleamng of -

drains and atso runs specrat ctean‘rmess dﬁves in-drains through vaneu:. orgamsatrons andschoo{s

The Palika collects approxrmately 2TPD of waste from Bhowali mumcrpal area and approxrmately 0.45 TPD
from Kainchi Dham daily via Palika vehrcles whlch IS dlsposed of at the Haldwani Cluster. Additionally, for the

cleanliness of the Kainchi Dham market 4 Environment Frlends have been deployed at the Pahka level, who v
carry out daily cleaning work at Kainchi Dham. Kainchi Dham was previously under the Zila Panchavet area.ln
view of the growing number of devotees, the Palika is managing cleanllness at Kainchi Dham as per directions

received from the Dlstrlcmlt,\

32 D

(Signature)
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ecutive Officer.
Nagar Palika Parishad,

owali (Nainital)

3— Nagar P »

gar Palika Panshad Bhowall takes punmve action as per the rules. under the Antl-Lrttermg & SplttlngA
ct a :
- .‘.A gainst those who Openly dump waste into dralns So far, 100 individuals have been challaned and afine

‘ of ¥1,31,200.00 has been cottected Furthemrore under the ban on SUP {Single Use Plastic), @ totat of 188
:: rchallans have been lssued and afi ine of ¥77,100.00 has been collected.

4- Nagar Pahka Panshad Bhowah carries out 100% door—to-door waste collection in the munlctpal area.
The Palika has so far earned a revenue of ¥32,26. 352 00 from waste collection from BhowalllKarnchl Dham,

and I5,47.163.06- has been recerved as mcome from waste recvctrfLCL

5-Under the area of Nagar Pahka Parishad, Bhowah as per the Chlef Mlnlsters Announcement No. 618/2024
a Sewer and Dramage Plan i is to be constructed in the Bhowali municipal area. In this regard, a survey of the
Bhowatl area has been conducted by the Drmklng Water Constructlon D|V|5|on Uttarakhand Bhimtal, and the
process of preparmg theD PR, (Deta:led Proiect Report} is: cmfentty underway A photocopy oé theletter is
enclosed.

Therefore the above-mentloned actron taken is hereby respectfully submrtted

“Yours faith Iy,

Executive Officer
Nagar Palika Parishad,

Bhowali.

Letter No, and Date: Same as above,

Copy to: 1— Respectfully forwarded to the office of the District Magistrate, Nainital, for information.

Executive Officer

Nagar Palika Parishad,

P4\ Distt. H.QNuinic
: R.No. zoqi_/‘w
\?A
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